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THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The number of cases pending
before the State Industrial Tribunals and
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Labour courts in Maharashtra and those
pending for more than two years as on 30th
November, 1989 are as follow:-

No. of cases pending

No. of cases pending for

two years or more
() Industrial Tribunals 23,665 0,284
(i) Labour Courts 75,626 36,874

The number of cases before each In-
dustrial Tribunal and Labour Court is not
readily available.

(c) and (d). In addition to 19 Industrial
Tribunals and 35 Labour Courts in the State,
Maharashtra Government have decided to
establish 13 additional Industrial Tribunals
and 6 Labour Courts during 1989-90 and
1990-91 for speedy disposal of the pending
cases. Out of the, 7 Industrial Tribunals and
3 Labour Courts have been sectioned with
effect from 1.10.1989. The State Govern-
ment has advised the Presiding Officers of
the Industrial Tribunals and Labour Courtsto
give priority to cases pending for a long tine
and dispose of them expeditiously.

Uniform Acceptance of Family Planning
Norms

3294. DR. VENKATESH KABDE: Wili
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is perceptible in-
crease in the population of certain communi-
ties including weaker sections inthe last four
~ decades;

(b) whether this has made an adverse
impact on section of people where popula-
tion has shown a decline; and

(c) if so, what steps Union Government
propose totake to correct this imbalance and
instill confidence in the people developing
apprehension about family planning pro-
gramme?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a) Information pentaining to
growth rates in population of certain commu-
nities including weaker sections on the basis
of the last four Censuses is at statement |
and 1l. below.

(b) and (c). The Family Welfare Pro-
gramme in the country is being promoted on
a voluntary basis amongst all sections of
society without making any distinction of
caste, creat or religion. Benefits of ‘small
family” are being conveyed through all pos-
sible media channels and efforts are being
made to involve all communities in the pro-
gramme through persuasion.
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STATEMENT-H
Decade Growth Rate (%)
Scheduled Caste Scheduled Tribes
1 2 3
1951-61 25.46 57.83
1961-71 24.20 25.99
1971-81 30.93 35.81

Fish Destroyed by Deep Sea Trawlers

3295. SHRI K. PRADHANI: Will the
Minister of FOOD PRCCESSING INDUS-
TRIES be pleased to state:

(a) whether Union Government have
computed the quantity of fish destroyed or
thrown into the sea by de2p seatrawlers due
to lack of adequate price and marketing
facilities on the coastal area; and

(b) the steps proposed by Union Gov-
ernment to avoid this waste?

THE MINISTER FOR TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
and (b). No such computation has been
done by the Government f India. Various
schemes for support to the development of
sea food industry have been developed by
the Ministry of Food Processing Industries
and Marine Products Export Development
Authority. A scheme to prepare a feasibility
report for utilisation of low-value fish has
beenformulated inthe AnnualPlanfor 1990-
91 by the Ministry of Food Processing Indus-
tries.

Underweighing by FPS Owners

3296.SHRI M. G. SEKHAR: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government are aware that
many a Fair Price Shop owners indulge in
under-weighing of essential items;

(b) if so, what steps government have
taken to check under-weighing;

(c) whether it is a fact that ration cards
are not being issued to the needy and poor
for want of proper residentiai address; and

(d) if so, the corrective steps taken in
this regard?

THE MINISTER OF FOOD AND CIVIL
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a) and (b). The weights and measures used
by Fair price shop owners are verified peri-
odically by the state Authorities for enforce-
ment of the laws relating to weights and
measures. The Authorities also frequently
make surprise inspections of the fair price
shops with a view to checking malpractices.

(c) and (d). The actual implementation
of Public Distribution System lies with the
State Governments/U.T. Administrations.
The norms for issue of ration cards are
decided by them.

Food Allocation to Tamil Nadu

3297. SHRI KANCHI PANNEER SEL-
VAM: Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:





